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... (Interruptions)

SHRI MADHUKAR SIRPOTDAR Sir, I am on a point of information. It is given to understand that the Chief
Minister of Goa has resigned and that the State Government is no more in existence. What is the information of
the Central Government in this regard? What is the alternative that is found there? ... (Interruptions)

HHMT 7RI : e, 7Rl 39 WA SIE] HHHR [oea® u¥ T 8 @2 |

KUMARI MAMATA BANERIEE : Sir, the Parliament is in Session and any hon. Member can ask for any
information.
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">SHRI PRASAD BABURAO TANPURE (KOPARGAON) : Mr. Chairman Sir, I rise to support the Beedi
Workers Welfare Cess Amendment Bill brought forward by the Hon. Minister. I congratulate Hon. Minister for
moving this Bill. I would like to express my views on this Bill. This Bill was brought forward in 1976 for the
first time. As the Hon. Minister said just now there are 44 lakh beedi workers in the country. For raising the
standard of living of beedi workers, and for implementing welfare schemes for them, the Government should
take steps for setting up the fund. Beedi workers can be given loan for construction of house out of this fund.
Similarly, their health care and educational needs can also be looked after by using this fund. This is the laudable
objective of setting up this fund. The workers' needs have increased. There is price rise. Taking this into account,
I feel that the present fund is inadequate to meet the requirements. I congratulate Hon. Minister for bringing
forward this Bill for increasing this fund.

Sir, there are 44 lakh beedi workers 1n the country. In Sangamner alone, which 1s my constituency, there are
more than 50,000 beedi workers and in nearby Akola there are nearly one lakh beedi workers. Beedi worker are
poor. They do not have an inch of land and no other means of livelihood. They take tobacco leaves and start the
business in their own houses. In Sangamner, Akola and many other places in Andhra and Karnataka, this is how
this business goes on. Such persons who totally depend on rains for getting crops, and who have no other means
of livelihood, are engaged in beedi industry. Beedi industry with limited capital has, in fact, given employment
to 44 lakh persons and it has also given significant revenue to the Government. That is why the State
Government and Central Government must be sympathetic to this industry. For giving protection to these
unorganised workers the Central Government has passed several legislations, the State Governments have
enacted several laws. 90% of the beedi workers out of 44 lakh total beedi workers are women. It is necessary to
give protection to women workers. Even though there are several legislations for protecting the workers, it is
doubtlessly true that beedi factory owners take the advantage of loopholes in the laws and exploit the poor beed:i
workers. Sir, I toured some areas during the last elections. Where are these beedi factories ? They are in some
small sheds where 100 or 200 workers work. There is no health care for them. All the laws are violated.
Provident Fund, pension laws are there. But beedi factory owners violate all the laws and as a result beedi
workers are deprived of these benefits. I do not say that all beedi factory owners are bad. But those factory
owners who are good have to face competition with others and as a result they are also compelled to violate the
laws. So, even though we have very good laws, the exploitation of beedi workers never ends.

Since 1995, Maharashtra Government is having discussion on minimumn wages and dearness allowance for
beedi workers. The Chief Minister of Maharashtra also participated in the discussion. Representatives of beedi
factory owners, Government representatives, beedi workers' unions participated in the discussion. The talks went
on for nearly 3 years and uniform rate of DA for beedi workers was decided. But what is actually happening?
Every beedi manufacturer is now avoiding and hestitating to pay DA at that rate to the workers. During election
tour I visited many beedi factories in Sangamner District. | met beedi workers who told me that they were not
given DA which was agreed upon. Beedi factory owners who agreed upon enhanced DA before Chief Minister
now say that they cannot afford to pay increased DA to workers. On some pretext or other they deny wages to
workers. They do not supply them even tobacco leaves or tobacco. That is how the exploitation of beedi workers
1s going on even now in Maharashtra. When DA and other allowances are increased in a State some factory
owners shift their operation to some other State where the rates are less and get beedis manufactured there. In
that State also if rates go up they go to some other State and operate there. This is how the exploitation of
workers is going on. no laws of pension or gratuity are followed by these factory owners. That is why even
though the Hon. Minister is sympathetic I feel that these problems should be considered at national level. In
different States, different rates of wages and DA are applicable. As long as we do not bring about uniformity in
the rate of DA and minimum wages of beedi workers, in all States the exploitation of beedi workers who are
unorganised, landless and 90% of whom are women will continue to take place. That is why I want to request



Hon. Minister through you that it is not enough merely to increase the welfare fund but it is necessary to go into
these basic questions and bring about uniformity in DA and minimum wages throughout the country. Sir, last
week itself I had drawn the attention of Hon. Minister to this problem by raising this matter under rule 377. [ am
sure Hon. Minister will take action in that matter.

Sir, I must point out that there are many laws about provident fund, monthly pension. Workers should get
benefits under these laws. But sometimes rules cause obstacles. The rule is that provident fund or pension of a
worker would be deposited only in nationalised bank like Bank of India, Punjab National Bank. In my
constituency in Sangamner, Akola, Sinnar there is no branch of these banks. Where should the workers in these
places go to get their dues? So this particular rule of depositing dues only in nationalised banks should be done
away with. Their dues should be deposited in a bank where the worker has his account. It is necessary to make
such a rule.

Sir, the purpose of the fund to implement welfare scheme for workers is very much laudable. But I feel that this
enhanced fund should be actually used for the welfare scheme of the intended beneficiaries. Therefore, the
trustees of this fund should be organisations who are committed and are doing selfless and dedicated work for
unorganised beedi workers. There are such organisations in Sangamner. If this welfare scheme is to be
successful, it is necessary to include representatives of such organisations in the trust and take benefit of their
committed and selfless work for protecting unorganised workers. Only then the benefit of these schemes would
be available to the beneficiaries.

Sir, it is likely that there may be some opposition to the cess from beedi beedi manufacturers. If the Government
really wants to do something for the beedi workers, I will request the Hon. Minister, through you, to put
Government's own contribution of Rs 45 crore making the fund worth Rs 90 crores. Since the Government is
getting hundreds of crores of rupees from this industry, make it Rs 90 crore. This will enable us to implement the
schemes in best possible manner. Sir, through this fund we are giving housing loan, health care and educational
facilities to workers. The most popular of these schemes is educational benefit scheme through which we are
providing scholarships to worker's children for primary and secondary education. My plea is that every child of
beedi workers should get this benefit. Instead allotting the fund region-wise, I suggest that the fund should be
allocated in such a manner that every child of the beedi worker gets benefit of this scheme. The most essential
but least used scheme is health scheme. Where are these workers working? They are working in sheds when
there is no light, no health facilities are available. These workers have to work among tobacco leaves and
tobacco. That is why possibility of catching diseases like TB and cancer is always there. That is why maximum
fund should be allotted for health care scheme for workers. Presently many schemes remain on paper. Their rules
are complicated. Forms to be filled in are equally complicated. 80% of the workers are uneducated. They do not
know rules. They cannot fill in the forms. Therefore, they cannot get benefit of this scheme. That is why if you
really want to give them benefit you should simplify the rules and forms to be filled in. Even income tax forms
also have been simplified. So I suggest that these rules and forms should be simplified so that workers do not
have to go from pillar to post. Financial assistance is given for diseases like cancer or heart problem. But this
assistance 1s given after a lot of delay. The rules and procedures are so complicated that in many cases assistance
1s available after the patient dies. So, it is necessary to simplify rules and procedures in this regard.

We have opened some hospitals. But there is a restriction that patient has to go to a particular hospital. Why
should patient go to a hospital which 1s 20 or 50 miles away. He must get health care facilities in a nearby
hospital. I request that this facility should be made available to workers.

90% of beedi workers are women. What is the health care package for women under our schemes? There is no
provision for giving assistance to women under our schemes. So we must provide that women workers will get
assistance for testing, operation, post operation care under our schemes.

Doctors 1n the hospital usually come from some other place. Hospitals for beedi workers in Sangamner and
Sinnar are lying closed for many years for want of doctors. But if we make appointment of doctors locally these
health care benefits would be available to beedi workers in their own hospitals.



Under housing scheme we give loan of Rs 13,000 to workers for constructing a house. Under Indira Awas
Yojana Rs 30,000 are given for house construction. Everybody wants a good house for which at least Rs 50,000
are required. So I suggest that loan of Rs 50,000 should be given for house construction. Out of this Rs 25,000
should be subsidy component and Rs 25,000/- should be loan. This is my request. First instalment of loan is
released. But second instalment takes time. So officers should visit the sites and see that the scheme progresses
quickly. But the second installment should be released in line. I must again point out that procedures and forms
are complicated. These should be simplified. In my village also there are many beedi workers but not even a
single house has been constructed. So this housing programme should be taken up in right earnest. This is my
request to you. There is TV purchase scheme. That is not so necessary. So, trust should be given on health care
and housing scheme. If we do this, we will be in a position to achieve the basic objective of raising the standard
of living of beedi workers. So, I request Hon. Minister to see that these schemes are effectively implemented.
With these words, I thank you for giving me time to speak.
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">SHRI S. MURUGESAN (TENKASI): Hon. Chairman, Sir, I thank you for having given me an opportunity to
participate in the debate on the Beedi Workers Welfare Cess (Amendment) Bill, 1998.

A number of hon. Members have already participated and discussed this Bill in this august House. I would also
like to say some points for the perusal of the Government.

As per the 1998 Census, the total number of beedi workers in the country is 44 lakhs. In the State of Tamil Nadu,
there are seven lakh beedi workers who are engaged in the production of beedi. A large number of these workers



are living below the poverty line. Without doing this work, they will not be able to run their family peacefully.
So, in most of these families, women and children are involved in beedi-rolling work.

As far as their minimum wage is concerned, it varies from State to State. In the State of Tamil Nadu, the
minimum wage that has been fixed is Rs.38.50 per one thousand beedis. That is not enough to run their families
because now-a-days the prices of all other items are very high. The owners of the beedi industry do not pay
wages properly to the beedi-rolling workers. [ would request the Government to take effective steps to increase
the minimum wages of these beedi workers.

The Government has provided a lot of facilities to these beedi-rolling workers. Due to inadequate medical
facilities, they have to suffer health problems leading to chronic diseases like TB, Asthma, etc. The
Parliamentary Committee on Labour has recommended to give proper medical care for these beedi workers. The
Committee also recommended that every Taluk and District Headquarters, which are having these beedi
workers, should at least have a 25-bed hospital and a 100-bed hospital respectively, which would facilitate
proper medical treatment of these workers.

Out of six and a half lakh beedi-rolling workers in Tamil Nadu, three lakh are there in my constituency, that 1s in
Tenkasi. The Government has already sanctioned a 50-bed hospital in our District but till today nothing has been
done. So, I would appeal to the Government, through the Ministry of Labour, that this 50-bed hospital should be
established immediately in Alangulam Assembly Constituency. I would be thankful to the Minister of Labour if
this 50-bed hospital is established in Alangulam. Infrastructural facilities are available. Road facilities and water
facilities are there. Alangulam is a big town. It is also the Headquarters of the Assembly Constituency.

The Government has provided a number of welfare schemes for these beedi workers. Our hon. Minister has
introduced some schemes for the welfare of these beedi workers.

18.00 hrs.

The scholarship scheme has been given to the children of beedi workers on the basis of the marks obtained by
them. It should be given to all the children who are studying because they are all living below the poverty line. I
would appeal to the hon. Minister to increase the amount for the housing scheme from Rs.25,000 to Rs.40,000.
The subsidy should also be increased.

By way of this Amendment Bill, the hon. Minister has introduced more facilities. They should reach the beedi
workers immediately. The Government should take immediate steps so that all the facilities should reach the
beedi rolling workers. I support the Bill. With these words, I conclude my speech.

18.02 hrs.
BUSINESS ADVISORY COMMITTEE
Fifth Report

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, AVSM (GARHWAL): With your permission, I beg
to present the Fifth Report of the Business Advisory Committee.

MAJOR GENERAL BHUVAN CHANDRA KHANDURI, AVSM (GARHWAL): Sir, we can extend the sitting
of the House by one hour. This Bill should be passed today. Hon. Members may be requested to speak briefly.
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SHRI TAPAN SIKDAR (DUMDUM): This Bill should be passed today.
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SHRI TAPAN SIKDAR : Nobody is opposing this Bill. Everybody is supporting this Bill.(Interruptions)
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SHRI A.C. JOS (MUKUNDAPURAM): Sir, have you decided to extend the House?
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">SHRI A.C. JOS (MUKUNDAPURAM): Sir, I am thankful to you for having given me this opportunity to
speak on this Bill. I welcome the Bill for enhancing the cess from 50 paise to more than Rs.5.

At the outset, I would like to point out to the Minister the anomaly in the Financial Memorandum. I would like
to read from the fourth line of the second paragraph of the Financial Memorandum attached to the Bill.

"In order to maintain the existing level of services made available to the beedi workers under the Beedi Workers
Welfare Fund Act, and also to increase the scale of benefits under certain schemes, it would be necessary to
create a corpus of between Rs.40-50 crore per year to meet the requirements of the welfare fund. To achieve this
objective, it is proposed to enhance the rate of cess up to five rupees per thousand manufactured beedis.
Although the provision for a higher ceiling 1s made in order to avoid frequent amendments of the Beedi Workers
Welfare Cess Act, the rate of cess to be notified would be kept at one rupee per thousand manufactured beedis,
for the present. This rate of cess of one rupee per thousand manufactured beedis would result in realisation of
receipt of the order of around Rs.42 crore per year at the current level of production of the beedis to make the
fund viable."

Sir, in the Act, it is stated that it is not more than Rs.4. Here it says that it will be one rupee. I do not know if
every other day a notification will come. Is 1t the intention of the Minister that now the notification will be for
one rupee and thereafter sometime later it will be enhanced? Why is it mentioned in the main Act as not more
than five rupees? It should also be five rupees. Why should there be any difference? I want a clarification from
the Minister, if possible now.

THE MINISTER OF LABOUR (DR. SATYANARAYAN JATIYA): It is only the upper ceiling.

SHRI A.C. JOS (MUKUNDAPURAM): I understand it. Upper ceiling means that the notification will have to
come. Why does the Minister stipulate it now? I understand it. The Government gets the facility to notify. If it is
five rupees then why should it be reduced to two rupees or one rupee? Why can it not be two rupees now? The
Minister may kindly look into that anomaly.

SHRI R.S. GAVAI (AMRAVAT]I): I am on a point of order. Sub-rule (2) Rule 376 says that Members can
formulate a point of order and the Speaker shall decide. My friend has pointed it out. As a matter of fact, |
wanted to raise this point at the initial stage. But it is desirable on my part and on your part also to allow a
discussion. There is an anomaly in that the Statement of Objects and Reasons and financial Memorandum
wherein mentioned a different thing. As my hon. friend says, Sub-section (3) of Section 3 of the Beedi Workers
Welfare Act, 1972 mentions 'not less than 10 paise or more than 50 paise' One rupee in financial Memorandum.



Now you have to give the ruling. Earlier the cess was to be notified by one rupees per one thousand beedis. The
financial statement says one thing and in the main Act it is fifty paise or more this different thing.

SHRI A.C. JOS : Rs.5/- is mentioned.

SHRI TAPAN SIKDAR (DUMDUM): Please ask him to table the amendment.
SHRI R.S. GAVALI : I know my business. I can move my amendment.

MR. CHAIRMAN: Shri Jos, you continue.

SHRI A.C. JOS I can understand the Government's point. The Government is now fixing it at one rupee. At the
same time the Minister has a prerogative to enhance it up to five rupees. What is the reason for fixing it at rupee
one? As he said the Financial Memorandum says one thing and the main Act says something else. There can be
a possibility for misinterpretation. The Minister may look into it.

Anyway, the object of the Bill is to collect Rs.42 crore. My first question is, what is the contribution of the
Government to this Cess Bill? The Government has not contributed anything. If Rs.42 crore was recommended,
why can the Government not give Rs.50 crore for this fund?

As my learned friend suggested there are, as per the statistics, about 46 lakh or 50 lakh beedi workers. If these
50 lakh workers were to contribute Rs.50 crore, it comes to Rs.100 per head.

So, my request is that the Government should contribute their mite to the Cess Fund because the beedi workers
are the most unorganised, illiterate and unhealthy people. The Government should contribute at least Rs.50 crore
to this Fund, otherwise every now and then the Minister will have to come forward with some amendment like
this. We need a corpus and that corpus should be formed with Government's contribution. So, my request is that
the Government should contribute at least Rs.50 crore to this Fund.

Secondly, I request the hon. Minister to inform this House whether 1dentity cards have been issued to these
workers. Has the Government ever thought of issuing identity cards to them? If they issue identity cards to these
workers, then only they will come into the account of the Government, then only they can go to the hospitals and
then only they can get the maximum benefits. So, identity cards to all beedi workers should be introduced. That
is a matter which the Government should very seriously consider. There is a Board and these workers are
covered under that Board. So, why do they not issue identity cards to them so that just like ration cards, they can
very well claim the benefits on the basis of those identity cards? I am not elaborating it.

My third point is that they have hospitals in many parts of the country, but what is the position of those
hospitals? Those hospitals are financed by the Welfare Board, 1f I am right, but are controlled under the Central
Health Service Scheme (CGHS). The doctors in these hospitals are appointed under the CGHS. These hospitals
are situated in rural areas and in the remotest parts of the country, and the doctors never go there. For months
and months, these hospitals are left without doctors and other facilities. Why can the administration of these
hospitals and appointment of doctors also not be brought under the Welfare Board? That is a matter which the
Minister should give serious consideration to.

This is not the only Scheme. There is the ESI Scheme also under them and there also the same thing is
happening. ESI Scheme is also being financed by the Labour Department. The ESI Corporation is managed by
State Governments, with the result that many of the hospitals run by the Corporation have no staff and no
medicines. Depending upon the whims and fancies of the State Governments, these hospitals are functioning.

MR. CHAIRMAN : Now please wind up.

SHRI A.C. JOS : Sir, I have just started.

MR. CHAIRMAN: There are many Members to speak on this Bill and we have to conclude by seven o'clock.



SHRI A.C. JOS : I am mentioning only the points, Sir.

My next point is that some mechanism should be worked out for the management of the hospitals meant for the
unorganised sector. You draw a scheme and then leave it to CGHS, but CGHS itself is an ocean...(Interruptions)

it Tt SR (SIE): STIHT UISe 3% ST T 8 2

SHRsI A.C. JOS : I am not on a point of order. That is over.
MR. CHAIRMAN: Please do not disturb him.

SHRI A.C. JOS : Sir, they have a housing scheme, but do they think that the amount now stipulated for
constructing a house under that scheme is sufficient? Everybody has expressed his desire that the amount under
the housing scheme should be enhanced to make it reasonable. At the same time, subsidy should also be given to
them. These are all poor workers. They are all illiterate and are mainly women. Our Urban Development
Minister has been going about throughout the country, saying that he will solve the housing problem. So, I
request the Labour Minister that instructions may be issued to give more subsidy to these workers so that they
can construct their houses.

My next point is about providing educational facilities to the children of these poor workers. I do not know what
facilities are now being provided to them by the Board. The children of the beedi workers should be given
scholarships and other facilities. So, my submission 1s that educational

facilities should be provided to the children of the beedi workers and also scholarships should be given to them.

Sir, in this context, I would like to draw the attention of the hon. Minister to the Building and Other Construction
Workers' Welfare Act. We had passed it in 1996. I have got this Act with me here. That Act came into force in
August, 1996 as Act No. 28 of 1996. We are now reaching its second anniversary while this Government has not
taken any action with regard to this Act. A Board has to be constituted and rules are to be framed. This
Government has not done anything. Our Government had passed it and the United Front Government continued
it. Even now, it 1s in cold storage. Only the State of Kerala has passed a Bill, Construction Workers' Bill and the
welfare fund 1s working very well.

But there are a lot of anomalies. Even at the time of discussion on this Act, I had mentioned that there were
anomalies but the officers rather over-powered me and the Minister only obeyed the officers. I had suggested
that in the name of the Bill, "Building and Other Construction Workers' Welfare Bill", there was no necessity for
the word "Building' and it could be called "Construction Workers' Welfare Bill'. It was resisted like anything.
Even now, I do not know why they had resisted it. Even after passing of the Bill, the Board has not been
constituted and the rules have not been framed with the result that very serious consequences are there. The
Construction Workers' Welfare Fund of the Government of Kerala which had been functioning very well has
now come to a standstill because they have to function under the scheme of the Central Government.

I seriously urge upon the Minister to give attention and kindly listen to me. I am saying that one of the very good
schemes of Kerala Government, Construction Workers' Welfare Scheme, could not function now because of the
non-framing of rules and non-formation of the Board. So my submission to the Minister is that he may kindly
take immediate action for fulfilling the requirements of the Building and Construction Workers' Welfare Act and
frame rules also. ....(Interruptions) It is entirely different. [ am only mentioning that. So, my point is that even
the Beedi Workers' Welfare Fund needs a streamlining and a very serious looking at it, and more and more
welfare funds need to be started for the welfare of unorganised workers. I conclude with these words.
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MR. CHAIRMAN : Please conclude now. Everybody is saying the same thing.
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">SHRI B.M. MENSINKAI (DHARWAR-SOUTH) : Mr. Chairman Sir, on behalf of my party Lok Shakti, I rise
to support this Beedi Workers' Welfare Cess (Amendment) Bill, 1998. This Bill seeks to increase the cess from
50 paise to Rs 5/-.

There are about 50 lakh of people who are working in the beedi industry. Out of this, 25 lakh are young boys and
girls. The Government of India has resorted to this amendment instead of finding solution to major problems of
the young boys and girls in the beedi industry. They have several serious basic problems. Compulsory education
to children upto 14 years of age has been made mandatory in our country. Unfortunately this is not being
implemented. The boys and girls and even children are employed to make beedis. Neither the State Government
nor the Central Government seriously think about implementing compulsory education.

Sir,the Government may be collecting about 50 crores of rupees in the form of cess. Out of this a substantial
amount must be spent for the welfare of these children who are being exploited by the society. These boys and
girls get a meagre amount for making beedis. But what will happen to their future? Should they work like this
slaves throughout their life time? Why don't the Centre come forward with a comprehensive amendment Bill for
the welfare of these children?

Those children who are working in the beedi industry would be attacked by several diseases. Hence, it is very
essential to take care of the health of these children. They cannot spare money for purchase of medicines from



their meagre income. I, therefore, urge upon the Hon'ble Minister to help these poor children to protect their
health from the hazards of the beedi industry.

In Karnataka State there is Bage Beedi Company. In Savanoor also beedis are produced in large quanitity.
Beedis are being produced in houses. This has become a very important cottage industry home these children are
asked to make beedis everyday. Thousand Beedis are counted and payment 1s made to the children
according.However, the education of our younger generation particularly children coming from very poor
families is in jeopardy.

I, therefore, once again urge upon the Hon'ble Minister of Labour to look into this serious problem of children
who are working in the beedi industry. He should provide all educational and medical facilities to these children
without any further delay.

Sir, I thank you for giving me a chance to participate in this vital discussion and with these words I conclude my
speech.

">SHRI AJAY CHAKRABORTY (BASIRHAT): Sir, this Amendment Bill is introduced by the hon. Minister
with the objective of enhancing the cess on beedi manufacturing for the purpose of collecting Rs. 42 crore from
this sector. There are no divergent of opinions among the Members that the beedi workers are the most
unorganised workers of this country. They are the neglected and deprived section of the society. They belong to
the below poverty level. The shades, places and the vicinity where they are working are most unhygenic. There
are no suitable arrangements fit for their working. The places where they are working are most unfit for doing
work. There is no provision of toilet even for the women workers.

The beedi workers are doing the most hazardous work in the country. Hence, they have been suffering from
various serious diseases, particularly the Tuberculosis. There are no arrangements for proper medical facilities
for the beedi workers of our country. There is a system of mobile medical unit, but that is not functioning
properly. They are not discharging their duties which have been provided. So, I urge upon the Government of
India, particularly the hon. Minister concerned, to give attention in order to make arrangements for setting up
hospitals in the different parts of the country only for the treatment of the beedi workers. Beedi workers have no
job security. They are dependent on the sweet will and mercy of the employer. They have no pension and
provident fund facilities. They are not getting the minimum wages under the laws enacted by the different States
for the welfare of the workers. There is a provision of labour officers and labour inspectors to look after the
facilities of the beedi workers so that the beed1 workers may get their remuneration under the Minimum Wages
Act.

But the labour authorities and the Labour Department are very much reluctant to do their duties. The beedi
workers form a large section of the society -- near about one crore people are working in the beedi sector. But
they are living below poverty line. There is no arrangement for medical facilities; there is no arrangement for
educational facilities, and they are living in slum.

So, the Government should pay special attention to improve the condition of the beedi workers. A large number
of beedi workers are working at their residences with their families. The children and the womenfolk are also
working as beedi workers at their residences, but sufficient materials are not supplied to them.

They are also not getting any loan from the banks. The public sector banks, the nationalised banks are very
callous; they are very reluctant and they are not rendering any financial assistance to the beedi workers. Beedi
workers form poorer section of the society. So, special attention should be paid to the beedi workers so that their
living condition is improved. I urge upon the hon. Minister to pay special attention and to render special
facilities to the beedi workers so as to improve their pathetic condition.

Thank you.

">SHRI C. KUPPUSAMI (MADRAS NORTH): Mr. Chairman, Sir, I am thankful to you for having given me an
opportunity to offer my views on this Beedi Workers Welfare Cess (Amendment) Bill, 1998. On behalf of the



DMK Labour Progressive Federation - while supporting the Bill - I express my views on this.

In India, about 95 per cent of the labour force are in the unorganised sector. The beedi industry employs a major
section of the workers who are unorganised. In the strictest sense, though trade unions expose the cause of the
workers, since it happens to be a home industry, a cottage industry, it is very difficult for the trade unions to fight
for the cause of the workers.

In Tamil Nadu alone, more than six lakh workers are engaged in the beedi industry. The Government of Tamil
Nadu, under the able leadership of Dr. Kalaignar M. Karunanidhi are taking vigorous steps to improve the social
and economic conditions of the beedi workers. The Government of Tamil Nadu have taken up the task of
constructing 435 houses at Melapalayam and 535 houses at Mukkudal for beedi workers in Tirunelveli district
and also have planned to construct more houses in other districts where beedi workers are concentrated.

Here, I would like to point out that a meagre sum of only Rs.9,000 is sanctioned for the construction of houses
for the workers. To get the remaining amount for construction - taking into account the cost of escalation of
building materials - each worker has to go in for a loan of more than Rs.40,000 to Rs.45,000. So, it is very
difficult for the workers to build houses. Therefore, the grant should be increased to at least Rs.30,000 per
worker.

Though Tamil Nadu is one of the major beedi manufacturing States and though a sizable amount is collected
from Tamil Nadu by way of cess, the said amount has not been proportionately flown back to Tamil Nadu for the
welfare of those workers for whom the cess has been paid.

Under the existing Beedi Welfare Scheme of the Government of India, the children of beedi workers are entitled
for educational scholarships. But a condition has been prescribed under the Scheme that the children of the
workers should have obtained a minimum of 45 per cent marks in order to avail of the scholarship. These
workers are poor with no social or economic background and these children are used by their parents to assist
them in the beedi manufacturing industry.
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You cannot expect the children to get 45 per cent marks. So, I urge upon the Government to relax the condition
as far as the beedi workers are concerned. I would request the Government of India that this condition of 45 per
cent marks should be dispensed with and all the workers' children who pass in the examination should be
enabled to avail these scholarships.

Under the existing Beedi Workers Welfare Fund Act, 1976, read with rules, identity cards have to be issued to
the beedi workers. It is the responsibility of the Welfare Commissioners to issue the identity cards to these
workers. But, unfortunately the cards are not being issued properly. [ urge upon the Government and the Labour
Minister to entrust the task to the Labour Department of the State Government. Since identity card is a must to
avail of the medical facilities, I would request the hon. Minister to bestow his personal attention on this point.

Beedi industry is a peculiar industry which countenances the contract system. This system hampers the growth
of the beedi workers. The contractors, on the one hand, squeeze the workers and on the other hand, deprive them
of the statutory benefits. Leave with wages, bonus, etc., are not passed on to the workers by the contractors.

In order to wean away the beedi workers from the clutches of the contractors, the Government of India should
encourage, help and assist in organising the beedi workers under cooperative basis. Tamil Nadu is placed in a
paradoxical situation. Though it has deprived the beedi workers, it has no raw materials. Hence, the Government
of India should take action to supply tender leaves at a subsidized rate to the cooperatives so that the beedi
manufacturers who come under the cooperatives will sell them at competitive rates. Similarly, the Government
of India should procure only from the cooperatives for its use.

It is understood that the State Advisory Committee has not been reconstituted since 1991 for the Beedi Workers
Welfare Fund. I would request the Government of India to constitute the Committee immediately. Since the



workers in the beedi industry are prone to occupational diseases, the existing medical care in Tamil Nadu should
be augmented and broad-based so that it caters to the needs of workers adequately.

MR. CHAIRMAN Now the time is 7 p.m. The House had given its consent to sit upto 7 p.m. About seven or
eight Members are there to speak. We may sit for half-an-hour more or till the Bill is passed. Each Member may
take only two minutes. Shrimati Jayanti Patnaik.

">SHRIMATI JAYANTI PATNAIK (BERHAMPUR) (ORISSA): Sir, the beedi manufacturing industry is a
small scale industry under the registered scheme of Small Industries Development Organisation. All such
registered small scale beedi manufacturing units are entitled for incentives, concessions and facilities as other
SST units avail under the State Governments and the Central Government.

In this present amendment to the Act, the rate of cess notified will be kept at Re.1 which will create a corpus of
about Rs.42 crore. But this will also be insufficient looking at the pitiable conditions of the beedi workers and
the problems they have. The Government should have come forward to contribute the same amount for this
Fund.

First of all, I must say that the beedi workers do not get the minimum wage because they are in the unorganised
sector and what they get is much below the prescribed rate. Sometimes, even the skilled beedi workers get only
Rs.10 or Rs.12, what to speak of women and children. Definitely, the women do not get what even the men get.
In spite of our legal restrictions, children are engaged in beedi-making, specially in packaging, levelling and
heating the beedis. Heating is so hazardous. It is done by the children who start looking old at the age of 20 or 22
itself. The girl beedi workers do not go to school and even if they go to school, they drop-out because they are to
earn from beedi-making and save money for their marriage.

That is why they do not go to the schools. It should also be looked into especially when you are giving much
importance to the education of girls.

An employee who is processing the beedis can be recognised by the way he walks. Sometimes the beedi workers
are roaming around the clinics and hospitals and spitting here and there. We know that there are no hospitals and
health clinics. And if these are available, there are no doctors and medicines. The Parliamentary Committee has
also suggested that there should be 25-bedded and 100-bedded hospitals in every taluk and district, respectively.
But this is yet to be seen.

About housing, I must also say that they are working in pitiable conditions. The women suffer the most. They do
not have toilet facilities. They are living in very unhygienic conditions. Now, you are paying Rs. 15,000. This
amount is insufficient. It should be enhanced to Rs. 25,000.

Now, I talk about insurance. Their lives are at risk. From the very beginning, they start beedi making. You are
paying Rs. 10,000 for an accidental death and Rs. 5,000 for a natural death. I must suggest that when their lives
are at risk, they should, at least, get Rs. 10,000 even in the case of a natural death. I must say that they are the
most exploited ones. They are exploited specially by the owners. On the one hand, they exploit the employees.
On the other hand, they also deprive the Government, that is, the Excise Department, of revenue annually by
removal of one lakh beedis worth Rs. 20 lakh at the rate varying from Rs. 25 to Rs. 30 per thousand in the
market. I must say that the Corpus must be increased. Various measures meant for them should also be looked
into very seriously.

">SHRI N.K. PREMCHANDRAN (QUILON): Mr. Chairman, Sir, | thank you for giving me an opportunity to
express my views. I support the Bill with certain observations. The beedi industry could be classified into two
categories, that is, home-based industry and factory-based industry. It has been reported by the earlier Standing
Committee in the year 1994-95 that 70 per cent of the beedi workers belong to the home-based industry. Most of
them are women. They are also living below the poverty line. So, the fate of the beedi workers still remains the
same as has been mentioned in the previous Report.



The difficulty in giving the welfare amenities to these workers is that since they are in the unorganised sector, it
is very difficult to identify those workers. As per the Act and as per the Welfare Fund Act and the Rules framed
thereunder, it is the duty of the Welfare Commissioner to issue the identity cards. So, it seems to be very
difficult. Even according to the Ministry of Labour, the statistics would show that there are 44 lakh beedi
workers both in the organised industry and in the home-based industry. So, these statistics are not correct. As has
been pointed out in the House, it will come to more than one crore.

Since they are in the unorganised sector, we are not able to have a proper assessment of the workers who are
working in the beedi industry. What I would like to suggest is that as far as the identification of these workers 1s
concerned, the Ministry of Labour has also directed the State Governments to have a survey upon the workers.
So far, the survey has not been conducted and the statistics have not come to the Central Government or the
Ministry of Labour. It is also learnt from the Report of the Standing committee. So, I would like to suggest that
ample powers should be given to the State Governments to check upon the workers.

I would also like to suggest one more thing. There are local bodies. A three-tier panchayat system and
nagarpalika system are functioning well in our country, especially, in our State. So, those local bodies are able to
identify the workers. As far as agricultural workers are concerned, we are organising adalats. At the the gram
panchayat level, we are having adalats.

These agricultural workers, who are in the unorganised sector, would come and be identified by the Labour
Officer or the officer concerned and it would be certified by the President of the Panchayat or the member of the
Panchayat. So, identification of the beedi workers could also be done by the local bodies and that could be
submitted to the State Governments. It could be certified by the local bodies and the State Government could
complete the survey. So, I would like to suggest that the local bodies should be given an opportunity to identify
the workers and they should be registered. All the workers should be brought within the purview of this Welfare
Fund Act, 1976.

Sir, my second point is in regard to the welfare measures. The amenities, under the welfare measures, now being
availed of by the beedi workers are very meagre. There are three welfare schemes. They are, Housing benefit
scheme, medical facilities and educational facilities. The educational facilities are very limited. As has been
pointed out by hon. Madam, the benefit accruing to a worker on his death is very meagre. That has to be
enhanced. Now, in the present scheme of things, the total amount on account of cess comes to Rs. 24 crore.
When it is 50 paise per thousand beedis then the cess is 50 paise. Now, it is being increased to Re.1/-. So, the
Government is expecting an accrual of Rs. 42 crore from this increase. Therefore, the scope of the welfare
activities should also be expanded. As far as the marriage of the girls belonging to the families of the beedi
workers is concerned, they should be provided with maternity benefits and such other benefits. So, I would like
to urge upon the hon. Labour Minister to widen the scope of welfare activities to the beedi workers.

Sir, lastly, I would like to submit on another aspect, though it is not connected with this particular Act or Fund.
There is a pioneering cooperative society in Kerala, namely, the Kerala Dinesh Beedi It was started in the year
1969 with 12,000 workers. That industry is also in a crisis due to several problems and lack of several things.
They are now trying for the rehabilitation of their workers. Some aid or grant should be given, not to the private
sector industry, to the cooperative society. Some financial assistance or grant should be provided by the
Government of India to this cooperative society. In our State, there are twelve Welfare Funds. These twelve
Welfare Funds are solely meant for the purposes of welfare activities of the poor and common workers of the
country. But what has happened is that the interest accruing to the Welfare Funds is being subjected to Income
Tax by the Ministry of Finance. I would like to urge upon the hon. Minister of Labour to kindly intervene in the
matter and take it up in the Cabinet so that the interest accruing to the Welfare Funds is exempted from income
tax so that the benefits could go to the workers.

Sir, with these suggestions, I once again support the Bill.

Thank you.



">SHRI R.S. GAVAI (AMRAVATI): Mr. Chairman, Sir, at the outset I would like to convey my thanks for
allowing me to speak on this vital subject.

Sir, we are dealing with a Bill here on which rests the fate of about one crore of beedi workers in this country. I
disagree with whatever data that have been collected by the Ministry and has been given by the hon. Minister
here. The very purpose of amending the Act is to increase the cess rate in order to provide amenities to the beedi
workers.

Sir, I would not like to repeat the provisions of the Bill. But [ would only sum up the provisions contained in the
Bill. What I would quote now is not a part of my speech but what is stated in the Objects and Reasons to the
Bill. T quote:

"Initially, the cess was fixed at twenty-five paise per kilogram of tobacco issued from warehouses for
manufacture of beedis. The cess for financing the Beedi Workers Welfare Fund could not be collected under the
Beedi Workers Welfare Cess Act, 1976 with effect from 1st March, 1979 due to exemption granted by the
Finance Act for 1979-80. Thereafter, the Beedi Workers Welfare Cess Act, 1976 was amended in 1981 to
provide..."

It means that they were not in a position to collect the funds for about eight to ten years.

This indicates the apathy on the part of the Government towards Beedi workers.The Government is not in a
position to collect the fund. The Government come forward to amend the Bill from time to time. I do not want to
go into the technicalities. I have given an amendment. The things which have been incorporated in the Financial
Memorandum give bad intention. In the Financial Memorandum it has been proposed to enhance the rate of cess
up to five rupees per thousand manufactured beedis and in Clause 2, Section 3 of the main Act which the
Government seeks to amend, it has been provided for, 'not less than fifty paise or more than five rupees'. This is
a great anomaly. Of course, I do not want to go into these technicalities.

I now come to the relevant point. I would say that there has been piecemeal amendment of the Act. Many hon.
Members have pointed out the defects that are there in the original Bill of 1976. Keeping that in view, there
ought to have been a comprehensive Bill. I think it requires a lot of amendments.

What is the fate of the Provident Fund? So far as I know, [ have some idea about the State of Maharashtra. There
are beedi industries in Bhandara Nasik, Pune, Ahmadnagar and so on. There are a lot of complaints of the beedi
workers. Their legitimate funds are not being given to them. What is the point in having a mere ornamental
provision of the Provident Fund? Because of the technical financial law, the Government could not collect the
fund and, therefore, could not render service to the poor.

What about pension? The Government has amended the rules governing pension from time to time. The range of
pension 1s between Rs.225 to Rs.240. Has the Government reviewed the performance in that respect? How many
manufacturers are providing pension to their beedi workers? How many manufacturers are providing benefits of
Provident Fund to the workers? Performance plays an important role here. I would suggest that the rate of
pension should at least be Rs.500.

There is another proviso in the Act which paves the way for corruption. The Government do not impose any cess
on the loose beedi manufacturers. This not only results in the loss of revenue but also paves the way for
corruption. In the Maharashtra State the workers produce loose beedis to the tune of one crore which accounts
for a loss of about Rs.25 lakh. The manufacturers use this as a tool to earn money. They purchase beedis at the
roll head and sell it in the market. The manufacturers themselves make the sale of these beedis in the market
and, therefore, the genuine beedi workers are deprived of the opportunity because of the proviso that is there in
this Bill.

I would like to know why the Government allowed the contractor system. The policy of the Government is to
avoid middleman. Why have the Government incorporated the provision to have a contractor? On the one hand



we are saying to discourage the middleman and on the other hand we are incorporating the provision of a
contractor. This should be removed.

Many hon. Members have talked about having the uniform rates throughout the country. The Government has
now given the handle to the manufacturers. Supposing, the manufacturers in Maharashtra give low rate for the
manufacture of beedi, the labourers may organise a morcha and say that they will shift to Gujarat or Madhya
Pradesh where the rates may be little higher. So, why not have a uniform rate throughout India?

The provision made in the Act of 1977 is only ornamental. It is nothing but a mockery. Has the Government ever
deliberated on the provisos of the Act or produced a Performance Report on the same? There are no housing
facilities, no maternity facilities, no educational facilities and why is the Government collecting money for this
fund? If we call ourselves a welfare State, we are supposed to look after the people when they are in difficulties.

There is the provision of special court in case of a breach of the rule. How many courts have been set up in the
country so far? How many courts have been set up in the States? How many courts have been set up in the
specified areas where beedi workers do their business. Special courts meet after two years. What about the
grievances? Is there any compulsion that there should be a summary trial on all the complaints of the beedi
workers?

One of my friends elaborated the point on contractors and I agree with him. Why should the contractors be
allowed in this field? Why should we not encourage cooperative societies? I am reminded of my friend late N.H.
Kumbhare who happened to be a Member of Parliament and who actually drafted the Beedi and Cigar Workers
Act. He had started a cooperative society and it is doing very well. It is economically stable. So, why should the
Government not encourage the cooperative sector? Why should the Government shirk their responsibility? It
does not matter if they are collecting to the tune of Rs.42 crore from the Cess. What about their matching grant
from the Central Fund? They should give a matching grant of at least 50 per cent; the concerned State
Governments should have a 25 per cent grant. If calculated, the total amount will come to the tune of Rs.100
crore. That can be utilised for the purpose of the beedi workers.

Sir, because of shortage of time, I have elaborated points only. Thank you.

SHRI KONIJETT ROSAIAH (NARASARAOPET): Sir, this is a Government Bill and there is no quorum. This
shows the Government's lack of interest in the business.
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">SHRI BIR SINGH MAHATO (PURULIA): Mr. Chairman Sir, at the outset, I welcome the Beedi Workers
Welfare Cess (Amendment) Bill. T also congratulate the hon. Minister for introducing this Bill. The Beedi
workers are very poor workers and are generally living in the rural areas. They live below the poverty line. The
workers and their entire family are working in this industry. They do not get minimum wage and do not get any
bonus facility. There is no gratuity also for these workers. These workers are exploited by the middlemen.

There are more than 30 lakh beedi workers in my Constituency and there is not a single hospital for them. When
Shri P.A. Sangma was the Minister for Labour, it was proposed that a hospital would be set up in Jhalda in
Purulia district. So, I would request the hon. Minister to set up a hospital in my Constituency, Jhalda, Purulia.

The scholarships, in education, should be extended to all the children of the beedi workers. The old age pension
scheme should be introduced. Subsidy for the housing scheme should also be enhanced. Group insurance should
be introduced. There is a State level Advisory Committee, but there should be an Advisory Committee at the
district level also with the recognised trade unions having their representatives in those Commuttees. Identity
cards should be issued to all the workers otherwise the facilities for the beedi workers would not be available to
them.

Sir, from this Amendment Bill a sum of Rs.42 crore would be collected. I would request the hon. Minister to
give Rs.42 crore more for making a Welfare Fund of the Central Government for these workers.

Thank you.

">SHRI N.T.SHANMUGAM(VELLORE): Hon'ble Chairman, I would like to thank the Chair for giving me an
opportunity to express my support and speak on the Bill to amend the Beedi Workers' Welfare Cess Act, 1976.



At the outset I would like to thank the valiant leader of the Tamil Race Dr. Ramadoss, who enabled me to
represent Vellore Lok Sabha constituency in this august House after being fielded as a candidate of the Vellore
District Pattali Makkal Katchi that was a constituent of the Democratic Progressive Front in the recently held
elections to the House of the People.

I would also thank Dr. Puratchi Thalaivi who was the leader of our Democratic Progressive Front. Let me also
thank all the alliance partners who enabled me to romp home successfully. I express my gratitude to the
electorate of my Vellore constituency for reposing faith in me and for having elected me as there representative.

In Tamil Nadu, there are about 6 lakh families that have taken to beedi rolling. At least half of those beedi
workers' population is in my Vellore constituency. Entire family of these workers go ahead with beedi rolling
work day in and day out. Even after putting in so much of labour throughout the day and night they could earn
only about Rs 50 to 75 per day. They involve their children also in this industry.

Though there is a minimum wage fixed for this, they are not paid accordingly. So I urge upon the Union Labour
Minister to enhance this minimum wage further while taking effective steps to implement the same. They are all
put to worst sufferings under poverty conditions. Their plight is pitiable. They do not know any other job. They
are not skilled enough to shift their occupation. They do not get any other livelihood. their job is hazardous to
health. But still we are not in a position to provide them with some other job. Diseases like tuberculosis and
asthma are afflicting the majority of them. So they should be provided with separate identity cards as part of
medical facilities aimed at them. Hospitals should be set up in their localities to attend to their occupational
hazards. Housing facilities must be provided to them with about 50% grant as subsidy to them. There must be
liberal scholarships to encourage their children to have educational facilities.

As far as vellore District 1s concerned, we find contractors promoting bonded labour. Children are pledged to
these contractors for monetary considerations. The conditions of the beedi workers are so poor that they pledge
anything and everything including utensils at home whenever their occupation meets with fluctuations. There are
so many cases pertaining to the pledging of children leading to bonded labour. Legal remedy must be available
to them. If the head of the family, the principal bread winner dies such of those families must be paid
compensation in the form of ex-gratia payments and family pension schemes. The compensation so paid should
be doubled. Beedi workers must get all the benefits of various welfare measures intended for them. Their well
being must be ensured.

I once again urge upon the Union Government to ensure that all the welfare schemes meant for them percolate
down to them. Thanking you for the opportunity, I conclude. thank you.
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MR. CHAIRMAN : Please conclude. These points have already been made by the previous hon. Members who
have spoken.
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I would request the hon. Minister through you that he must immediately come out with a Bill for banning the
mini cigarettes, thereby he can help the womenfolk of this country.

">SHRI S. MALLIKARJUNIAH (TUMKUR): Sir, he has been waiting for a long time. He should be respected.
Some of our friends also want to speak. They should also be given the opportunity to speak.

MR. CHAIRMAN: All right. I will give chance to them.

SHRI S. MALLIKARJUNIAH (TUMKUR): Mr. Chairman, Sir, I heartily congratulate the Labour Minister who
was virtually a labour leader and now he has become the Minister. He knows the problems of the labourers. I



honestly and sincerely think that he must put his heart and soul to solve the problem. This is my first point.

Secondly, most of the beedi workers are in my constituency. They are unorganised. They are living in such small
houses. Their houses are like pigeon holes. Four to six members of the family are residing in one house. The
houses are located side by side and there is no free air. There is no ventilation. There is no water facility. It is
impossible to imagine that human beings are living in such conditions. But they are in the voters list. We all go
there requesting them for their votes and they cast their votes also. We have not been able to minimise their
worst condition that they are in. Children are employed in these beedi manufacturing industries.

Those children give up the education. Particularly, ladies also because of the beedi manufacturing system, are
denied of education. Small children are also employed in this beedi industry. Because of the earnings they drop
out from the school. Therefore the Government should take up all precautionary measures to see that the ladies
and boys, that is, the children of these beedi manufacturing workers are provided educational facilities and they
should not be engaged in this beedi manufacturing.

Of course the prohibition of the children 1s there. But before our own eyes these children are employed and no
effort 1s made by the Government to prevent their employment. All educational facilities and medical facilities
should be provided to them. Efforts at adopting them become ineffective.

I know the hon. Minister very well. He knows the problems very well. As a trade unionist he should put his heart
and soul to see that all these problems are solved. About the hospitals and other things I have got my own
doubts. There will be a small dispensary where the doctor treats for the minor ailments . No specialists services
provided. They should provide the services of the specialists.
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">SHRI T. GOVINDAN (KASARGOD): Sir, I thank you for the opportunity given to me. I know, the time is
very precious. This is a small piece of legislation to strengthen the Beedi Workers Welfare Fund Scheme and
also the administrative machinery. So, it is not difficult to support this Bill and I support it.

In this context, I request the hon. Minister to think about Government's participation in this Scheme and also
request him to increase the cess and enlarge the facilities, such as, health care, housing and educational facilities



for the children of the beedi workers.

I would also like to point out one or two aspects of the beedi industry. One is about the shifting of the units by
the owners. Owners are a very clever and influential section of this industry. They are shifting their units to
places where lower wages and other facilities are existing. In order to prevent this, I request the hon. Minister to
declare national or region-wise minimum wages for the beedi workers.

I would like to mention about the anti-smoking propaganda. I am not going to blame the Government or the
social or voluntary organisations for this propaganda, but it is affecting the small and the weakening beedi
industry a lot. A lot is being heard about cigarettes. The Government has been making announcements about
boosting the cigarette industry. Some hon. Members here rightly mentioned about the tax on the cigarette
industry. I request the hon. Minister to retain the previous level of tax on mini cigarettes. I also request him to
strengthen the Advisory Board. Now the Board is functioning in a poor manner. I request the hon. Minister to
strengthen the functioning of the Advisory Board. Beedi industry is a declining industry. So, I request the hon.
Minister to revive this industry because a large number of men and women are engaged in this industry.

Thank you, Sir.

">SHRI KONIJETI ROSAIAH (NARASARAOPET): Sir, this is a long-awaited piece of legislation and I join
the other Members who have welcomed this legislation.

We have got a number of Acts; we are not short of Acts. But these Acts are not implemented properly. For
instance, there is the Prevention of Child Labour Act. In spite of the existence of that Act, we find a number of
child labourers, particularly in the beedi industry, and this is not prevented.

Similarly, the Government now proposes to provide medical facilities also to these workers to some extent. Sir,
you know pretty well the fate of the Government hospitals and how patients are treated in many of the
Government hospitals. Even the poorest of the poor also does not want to go to a Government hospital now. So,
if these hospitals also, which are primarily meant for beedi workers, function in the same way, then they are not
going to really help them.

I do not know whether there is any possibility of introducing a health insurance scheme, particularly for the
beedi workers. If that is introduced, the workers can be paid sufficient amount to get treatment wherever they
like. Now, through this enactment, we will ask the beedi workers who may be suffering from a severe disease,
maybe tuberculosis or some other disease, to go to this particular hospital for treatment and they will not be
treated very well. That is the general situation prevailing. So, I appeal to the hon. Minister to apply his mind and
see whether this particular class of workers can be covered through a health insurance scheme.

Thank you, Sir.
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MR. CHAIRMAN : The Minister has given an elaborate reply to all the points raised by the Members.

Now, the question is:

"That the Bill further to amend the Beedi Workers Welfare Cess Act, 1976, be taken into consideration."

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.

I have to inform the hon. Members that amendment nos. 1 and 2 given by Shri R.S. Gavai and Shri Basu Deb
Acharia respectively require President's recommendation under article 117 (1) and 274 (1) of the Constitution.
As the requisite recommendation has not been received, these amendments are out of order.

The question is:

"That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN : The question is :

Clause 1, enacting Formula and Title were added to the Bill.

The Motion was adopted.

Clause 1, the Enacting Formula and the Title were added to the Bill.
o7 HA (ST, FERTET SAfean): et s, ¥ wwars w7 g
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MR. CHAIRMAN: The question is:

"That the Bill be passed.”

The motion was adopted.
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The Lok Sabha then adjourned till Eleven of the Clock on

Tuesday, July 28, 1998/Shravana 6, 1920 (Saka).
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